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INTRODUCTION

I, th€ Chairmaq Commitree on Public Und€rtakings (2016-2019) having
been authorised by rhe Committee to presenr rhe report on its behalf, present this
Ti{enty Third Report on Kerala Srar€ Electronics Developmenr Cor?orarion
Limited, bas€d on the repo( of the Comptroller and Audiror ceneral of India for
the year ended 31st March, 2012 relating to the public Sector Undetukings of tbe
State of Kerala.

Th€ report of the Comptroller and Auditor ceneral of tndia for the year
ended on 31st March, 2012 was laid on the Table of rhe House on 18-2-2013.
The consideration of the audit paragraphs included in this teport and the
examination oI the depanrDental witness in connection thereto were made by the
Committee on Public U.denakings constioted for rhe y€ars 2014-2016.

This rcpo was considered and approved by the Commitree ((2016-2019) at
ils meeting held on 2-3-2017.

The Committee places on record its appreciation for the assistance render€d
by the Accountant Ceneral (Audit) Kerala, in the €xamination of the audii
paragraphs included in this repon.

The Committee wishes ro express rhank to the officials of rhe lDdustries
Depanment of rh€ Covemment secletariat and Kerala State Electonics
Development Corporauon Limired Ior ptacing rhe mar€ridjs and mformation
solicited in coDnection wirh ihe examination of the subject. The Committee also
wishes to thank in particular the Secretaries to Govemment-Industries and
Finame Deparhents-and the officials of Kerala Stare Elecfonics Developmedr
Corporation Limit€d who appeared for evidence and assist€d th€ Committee
by placine their views before it.

ThiruvanaDthapuram,
gth March, 2017.

C. DTVAKARAI,
Chainan,

Connittee on Public Undertokings.



REPORT
ON

KERALA STATE ELECTROMCS DEYELOPMENT
CORPORIITION LIMITED (KBLTROI\1

AlrDrr pAxAcRApH: 4.6 (2011-2012)

Ayoidable expenditure on penol charges

Failure of r,|e Conpany in rcgularising rhc Unaurhorised Addirional
Load and subsequent d€lay in cotrv€rsior ro IIT conne.tion nsufted in
avoidablc penalty of t 0.53 aore.

fhe Corporat€ Office of Keraja State Electronics DevelopmeDt CorDoration
Limited (Company) was having a LT connecdon hom Kerala Statp Lt;criciry
Board (KSEB) w h connected load of 16 KW for meeting its power requiremens.
The Company ventured (1999) inro sofiwarc field by setting up an Information
Technology Busin€ss crcup €IBG) in the premises of its Corporare office. With
the expansion in operarions over rhe years, new buildings \,rere constructed anat
new el€,ctrical equipmenrs w€re instaled which led to inqeas€d power
requAement and consunption,

The CompaDy without erlancing the connected load as per Rules. cortinued
to dra\y power with the existing coDnected load. KSEB officials inspecred
(April 2009) the prenises and deiecled Unaurhorised Addirionat Load (UAr) to lh€
€xrent of 189 KW and levied (April 2009) perutry of I 14. t6 takh \ridr direction ro
reguiarise the UAL. But the Compa[y obrained the High Tension connecrion onlv
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itr April 2012 and as such KSEB continued to lew penalty up to March 2012'

The inaction of the Conpany to enhance lhe conn€cted load commensurate with

incrcase in business requt€m€ntr or to regularize the UAL immediately on its

detection resulled in avoidabte expenditure of < 0 53 crore (Annexure 35) towards

penal charges during the period fton Apdl 2008 to March 2012.

The Govemment staled (November 2012) that th€ increase in conn€cted

eledrical load came into ootice only in 20Og when KSEB pointed out the usag€ of

UAL and though action was initiated to set uP substation it could be commissioned

only in Apnl 2012 due to various le.hniral reasons and Procedures mvolved

The reply is not acceptable since ihe Company was bound to comply with lhe

Rules and terms and conditions of KSEB aDd inaction of the Company for lhree

years after detection of UAL in regularising th€ load rpsulted in penal charges of

10.53 cror€.

lAudit Paragraph 4.6 contaioed in th€ rcpon of the Comptroller and Auditor

ceneral of lndia for lhe year ended March 20121

Notes furnished by Govemment on Audit Para$aph is given in APpendix II.

1. To a query rcgarding the audit para, the witness replied that the

unauilorised additional toad of power had been regularised by the

commissioning of 11 KV sub stations within the premises of the Corporation.

H€ add€d that the Company also appointed a qualified Energy Manag€r to avoid

such incid€nts in future.

2. When th€ Comnittee directed to firnish the details of officels concemed,

the witness replied that those officers had retired from service and .he ComPany

had already rectified $e issues r€lating to penal charges.



3. The Committee has pointeil out ihat 
'h€ 

imction on the part of ihe

compary in regularising the load for thl€e years even after detection of UAL

which resulted in a penal cha4e of 0.53 clore was absolutely unjustifiable'

The Committee exPresses its displeasur€ on the irresPonsible attitude of the

officers and also exhorts to take necessary action to make sule that such

reckless activities shall not be repeat€d in future.

Cordusions / Rccommendations

No R€marks.

Thiruvananthapuram,
9$ March,2or7.

c. DTVAKARAN
Chairman,

Connittee on Public Undertokings.



APPENDIX II

NO IE5 }URNISHED BY TiIL GUVIRNMENI ON THE AIJDIT PARAGRAPH

sl.
No.

Audit
Para
No.

Reply Fumished by Govemment

1 2 3

I 4.6 KelEon Hous€, was having only an LT connection ftom KSEB with
connected load of 16 I(w' Later oq the power coNumition
iDcreased over a period, with the addition oI computer systems,
periphenls, air conditioners etc. Howev€r the increase in load went
unnoticed as the load got added over a period of rnor€ than 15 years,

undl in 2009, KSEB pointed out th€ usage of Unauthorized
Additional Load ruAL). Immediate action for installarion of 11 KV
substation was initiated for regularization of UAL. Tbe substation
was cornmissioned only in April 2012 and UAL r€gulaitzpd.
The delay in commissioning of the 11 KV substarion was due to th€
unexpected changes in installation plan and schedule insist€d by
KSEB and ElecEical Inspectorate during rhe course of the work.
Company has subsequendy positioned a qualified Energy Manager
to avoid such incidents in future. Since delav in substation
commissioning for .€gularizing the UAL was no( due to any lapse
f.om $e pan of the company.

Hence it is requested that the para may pleas€ dropped lrom r}rc

Report of the Comptroller and Auditor ceneral of India for the year
ended 31-03-2012 (Comnercial) under rhe title Kerala State
Electronics Development Corporadon Ltd.-Avoidabl€ €xpendirurE
on penal charges' sinc€ ther€ has beeD no willful negligence on the
pan of the Company.
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